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Affidavit 1o be Fuvnished by the candidate alongwith Numination Paper
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Election, do hereby solemnly affirm and stale on oath as under:-

{strike out whichever is noi applicahle)

(13 | am a vandidate yet wp hy—. .-El \T P-. weee- o name of the pelitical ;mrt}' }# am aontesling L, an
Independent candidae,

() Details of PAN and status of filing of Incomeé tax return :

| SI.No. Wames™ T TTermanent ['The financial year for ]' Fotal income
Account Number  which the last i shown In Income
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(3) The following case(s) is/ are pending apainst me in which cagnizance has been taken by the court:-

'si. [ Offence

Description
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'{a) i. T details of cases where the court has taken = : R
cognizance, Seetions of the Act and deseription
of the offence for which cognizance taken :
‘h
- L —— - - - u -
i {b) | Name of the coun, Case No. and Date of arder y
taking cognizanee ; /
() | Detnils of Appeal () / Application(s) for revisan! - = T
{if any} filed against 1w above order(s) -
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I. Assets in joing name mdicating the extent of joint ownership will also have Lo be given ;

2. In ease of deposiy/Investment, the details including Serial Number, Amount, Date of Deposit. thet Seheme,
Manwe nl'ﬂa.ﬂE] bnstitution arad Branch are to be given it

i value of Bonds/Share/Debentures as per the curvent markel value in Stock Bxchanpe in respect ot hited
compaitics and as per books 10 case of non- listed companies showld be given

1. Dependent , here means a person, substantially dependent on the income of the candidate.

5. Detaits: including atnount is 1o be given seporately in respect of each investment)

S| Deseriptio | Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
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] Deposits with Financial 496 8% 28T 5. 8- \
i Institutions, Mon Banking b 14797000 Ja7a96 2% 4 3t ) ]
I| | Ir-.nami.a.ll_tumpanig and =0 -L‘-SB- f.2 13,8723 , [
. Cooperative societies and the 11900082 78 ’ :
|____ _amount in each such deposit . 53350, o s i
! {uii} | Details of investment in Bonds, SBC- &8, !
i DNebentures/shares and units in 10 11 3433 :
! companiesMutual Funds and & c4 54100 I;ﬁp ;
| others and the amount. 4 ik
[ (iv) | Details of investment in NSS, s fb | 49” i,
Postal Savings, Insurance Policies ol Eiﬁ 0 :
| and investment in any Financial ot e o |
| Instrument in Post office or felid g of i |
1 | Insurance Company and the 5 l -
| | amount - P |
Ly | Permsonal loansfadvance given to | I
i any person or entity including

tirme, Company, Trus! elc. and
other receivables from debtory
| and the amount, L
vt ]‘ Muotor Vehickes/ Aircrails/
Yachts/Ships (derails of Make,

i I Registration No. ete, Year of

| Purchyse and amount ) |
U{wit)| fewelry, buition and valuable
| thing (give details of weight and
1 value)
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Ared (Total measurement in
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| Whether inherited property
| [ Yes or N0

[ate of purchase in case of seif
acquired property

" Cost of Land (in case of
purchase jai the time of
purchase

Any Investment on the land by
} way of development,
construction etc,

Appreximate Current market
valbue
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purchase) at the time of
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i | gy berein below the deils of labilitice dues public financial igstitations and government :-
Note: Please give separate details of same of Bank , instilution, entity or individunl and amouat for each item)

| % | Deseription
N |

| lh:p-c nident-2

Self Spotiselsi | Dependent-1
|
[ Ut | Loan or dues 1o BankiFinancial |
LCRLTEATA TR |
Name of Bank or Fl | [
Aot unsisnding
| Namirg of juan ) |

Lasan or dues b any
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Grand totul of ligbilities A NG
(i) | Govel ameni Duger T_
J [ues 1o departments dealing ; |
vhith government |
4' Staubadmon ;I - N——
| Duesto deparmments dealing V
l | writh supply of water |

.

Dugs mdl:plrtmmsdﬂllng —y e |
i with supply of eleciricity

— it — Vi
&

" Dues to departments dealing X
with supply of i
tll&p_}lmjfmﬂhiln e}

T Dicsto depariments dealing

with government transpor !

| (mcluding aircrafls and

Inclicopters NN S
| Theome Tax Dues

_w Dhues S rana F 7 i i i
[ Service Tax Dues N Sl
Municipal Propenty Tax Dues

Sales Tax Dues i R
| Any ofher duss oy “r" Dl e
I: Grand total of 21l Gowe dues - ;

(7) Details of profession o occupation:
a Self... M:f:. \
b. Spouse .'Eﬂ..:#'tﬂ{ Kebineal

(8) My educatinnal qualification is as under:

(). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

e —

T P R

I | Name of flie candidare ShJSmRare ARON RUMAE STHHA

A o —r— W e 8 -._P| ’
2. | Full postal agdress 10 Rawavidand E e dpoas , PoidhaniR g_'{f'*'-"“"?
3N d Namq stituency and ' ol

H:t:hman Name of the constituency and 123 Kumbasas ' O
[ 3. [ Name ufth?ﬁiﬁcﬂﬁn;- which set up the "
1 candidate (otherwisc write Andependent’) ) Jsa_-‘bi"}._i& Jarda ,‘%q ﬁ\" P
4. | (a) Number of cases in which conviction order E f,,-—”"
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I
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ol ot ——mi oo fIocume Tas Retwurn filed :
L&) Candidaie BBV DL 4394 F-Yd4oli-12 T4 42, 49860)
: ] ‘Lf:; Smgz:c_E__p_fIfu_z 46D ___*_: EN. 20013 __}_,3 09 Q400!
Dependents L. o ik !
6L —. Details of Asscts und Liabilities in rupees stk
- Descripion [ Geif e Dependent-1] Dependentll | Dependent 1] |
M Mﬂ‘\"ﬂ'hl‘t - | I
o f | At Tatatvaivey _|1967,0095% 713,67-02 N : ]
B. T uhi 1 i
Awet 50,4475 40 BL 73, te0 v -
(i} | Purchase Pricc and _'_Ma-"h;;;r_ﬁ:“;;__ G e
Development Cost of F‘J i Razel fls. 8 17088 e
Immovable Propey e i
(Total Value) ¢ (7, 00,0000m0 B
(i) | Approximate Current .
Market Price of g:,,q..g 75peey 3278, 00000
| Assel (Total Value) S
7 Liabilities e !
(1) Govermment
e dues (Total) MM i
(ii) Loans from Bank, e
Financial Institutions and L—"
others (Total) see=""] ] ; B
8.| Highest educational qualification:
MHS Yooy | g2y t-'ﬂ?w-n&'.f-;,-'l Bemral  Fr g, M&?’, @W J&M
2 F'_E.n F;ﬁ-'m ']mﬁ Cothge Siven jy o pean 1974
Cleiveins Y Urliversity bk ation bt fo i cﬁf#l;l.iﬁcatef diploma/ degree
coule) (Name of the School College/ University and the year in which the course wis completed )

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and comect (o the

best of my  knowledge and belict, no part of it is false and nothing material has been concealed there from. | further
declare that ;

Ll
{#) there is no case of conviction er pending case

by L omy spouse, or my-dependents do not have
athiwg

agminst me other than those mentioned in items 3 and 4 aborve;
any asset or Liability, ather than those mentioned in items 5 wid @
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